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[l Change Of Name

I HAVE CHANGED MY
NAME FROM ABDUL
AJlJ TO ABDUL AzIZ
SHAH MOHAMMAD KHAN
AS PER DOCUMENTS

| HAVE CHANGED
MY NAME FROM
SAMSUN NISHA TO
SHAMSUNNISA  ABDUL
AZIZ KHAN AS PER
DOCUMENTS
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PUBLIC NOTICE

Take notice that My Clients, 1)MRS.
SHAGUFTA ARIF SYED 2)MR.
SHAIKH SHARIF ABDUL MAJID
3)MRS. SHABNAM SHAIKH 4)MR.
SAIF SHARIF SHAIKH have instructed
me to invite objection in respect of SHOP)
NO.14 ON THE GROUND FLOOR OF]
BUILDING NO.B-24/25 KNOWN AS
ABHYUDAYA SHANTINAGAR CO-
OPERATIVE HOUSING SOCIETY|
LTD. situate at SECTOR-X, SHANTI
NAGAR, MIRA ROAD(EAST),
THANE-401107 (here referred to as the!
“said shop”), In Short. LATE MRS.
SHAMIM SHARIF SHAIKH was
originally a member of Abhyudaya
Shantinagar Co-Operative Housing
Society Ltd., Sector-X, Shanti Nagar,
Mira Road(East), Thane-401107, who
died on 10-08-2025 and left behind only
Four Legal Heirs including 1)MRS.
SHAGUFTA ARIF SYED (Daughter)
2)MR. SHAIKH SHARIF ABDUL|
MAJID(Husband) 3)MRS. SHABNAM
SHAIKH (Daughter) 4)MR. SAIF
SHARIF SHAIKH(Son) hence: MRS.
SHAGUFTA ARIF SYED(Daughter) has
applied for the sole membership to the
said Abhyudaya Shantinagar Co-
Operative Housing Society Ltd., Sector-
X, Shanti Nagar, Mira Road(East),
Thane-401107 for transfer of the
aforesaid shop in his sole name and the
Other Legal Heirs including 1)MR.
SHAIKH SHARIF ABDUL
MAJID(Husband) 2)MRS. SHABNAM
SHAIKH (Daughter) 3)MR. SAIF
SHARIF SHAIKH(Son) have consented
for the same.
Any person or persons having any objection
for grant of membership or having any
claim, right, title or interest or any part
thereof either by way of inheritances,
heirship or mortgage, lease, leave and
license, sale or lien, charge, trust, easement,
license, tenancy, injunction, possession,
exchange, attachment of the Income Tax
Authorities or otherwise howsoever are
requested to make the same known in
writing within 7 Days along with the
supporting documents to the undersigned at
B-706, Asmita Regency-1, Naya Nagar,
Mira Road(East), Thane-401107 within|
Seven Days (7) from the date of publication
hereof, failing which all such claims and /or|
objections, if any will be considered as
waived and abandoned.

ADV. RAMSHA KHATIB

Date:02-09-2025 (B.L.S L.L.B)
Place: Mira Road 9821715184
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN

INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNCEMENT IS NOT INTENDED FOR PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

Companies, Central Processing Centre.

@ KARBONSTEEL ENGINEERING

KARBONSTEEL ENGINEERING LIMITED

CIN: U74120MH2011PLC216558
Our Company was incorporated on April 21, 2011 under the name of “Karbon Steelmart Private Limited”, a private limited Company under the provisions of
the Companies Act, 1956, pursuant to a Certificate of Incorporation issued by Registrar of Companies, Maharashtra. Further, Pursuant to Special Resolution
passed by the shareholders at the Extra-Ordinary General Meeting held on January 15, 2022, the name of our Company was changed from Karbon Steelmart
Private Limited” to “Karbonsteel Engineering Private Limited” and a fresh Certificate of Incorporation issued by the Registrar of Companies, Mumbai,
Maharashtra, on March 2, 2022. Thereafter, our Company was converted from private limited to public limited, pursuant to special resolution passed by the
shareholders of the Company at the Extraordinary general meeting held on May 09, 2024 and the name of our Company was changed from “Karbonsteel
Engineering Private Limited” to “Karbonsteel Engineering Limited” vide fresh certificate of incorporation dated June 24, 2024 issued by the Registrar of

Registered Office: B-8; Ratnadeep Cosmopolitan Chs Ltd, 140-141 S.V. Road, Nr. Shoppers Stop, Andheri (W), Mumbai, Maharashtra, India-400058.
Tel. No.: +91-22-61872821 | E-mail: info@karbonsteel.com | Website: www.karbonsteel.com
Contact Person: Siddhi Bharatbhai Parmar, Company Secretary & Compliance Officer

THE PROMOTERS OF OUR COMPANY ARE SHRENIK KIRIT SHAH AND MITTAL SHRENIK SHAH

< THEOFFER >

OUR COMPANY.

INITIAL PUBLIC OFFER OF UPTO 37,29,600 EQUITY SHARES OF FACE VALUE OF X 10/- EACH (THE “EQUITY SHARES”) OF KARBONSTEEL ENGINEERING
LIMITED (“OUR COMPANY” OR “KEL’ OR “THE ISSUER”) AT AN OFFER PRICE OF < [®] PER EQUITY SHARE FOR CASH, AGGREGATING UP TO X [®]
LAKHS(“PUBLIC OFFER”) COMPRISING OF A FRESH OFFER OF UPTO 30,39,600 EQUITY SHARES AGGREGATING TO < [®] LAKHS (THE “FRESH
ISSUE”) AND AN OFFER FOR SALE OF UPTO 6,90,000 EQUITY SHARES BY THE PROMOTER SELLING SHAREHOLDERS, SHRENIK KIRIT SHAH AND
MITTAL SHRENIK SHAH (“OFFER FOR SALE”) AGGREGATING TO X [®] LAKHS, (HEREINAFTER REFFERD AS “PROMOTER SELLING SHAREHOLDERS”)
OUT OF WHICH 1,88,000 EQUITY SHARES OF FACE VALUE OF X 10 EACH, AT AN OFFER PRICE OF % [®] PER EQUITY SHARE FOR CASH, AGGREGATING
T [®] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE OFFER (THE “MARKET MAKER RESERVATION PORTION”).
THE PUBLIC OFFER LESS MARKET MAKER RESERVATION PORTION L.E. OFFER OF 35,41,600 EQUITY SHARES OF FACE VALUE OF %10 EACH, AT AN
OFFER PRICE OF % [®] PER EQUITY SHARE FOR CASH, AGGREGATING X [®] LAKHS IS HEREIN AFTER REFERRED TO AS THE “NET OFFER”. THE
PUBLIC OFFER AND NET OFFER WILL CONSTITUTE 26.37% AND 25.05% RESPECTIVELY OF THE POST- OFFER PAID-UP EQUITY SHARE CAPITAL OF

| CORRIGENDUM: NOTICE TO INVESTORS

READ AS FOLLOWS:

Date: September 01, 2025
Place: Mumbai, Maharashtra

IN REFERENCE TO THE RED HERRING PROSPECTUS DATED AUGUST 29™, 2025, ON PAGE NO. 332 OF RED HERRING PROSPECTUS, THE SECOND
PARAGRAPH UNDER MAXIMUM BID SIZE OF NON INSTITUTIONAL BIDDERS IN ISSUE STRUCTURE SECTION HAS BEEN CORRECTED AND MUST BE

For Non-Institutional Bidders applying under two-thirds of the Non-Institutional Portion (with bid size of more than 10.00 lakhs) such number of Equity

Shares in multiples of [®] Equity Shares not exceeding the size of the net Offer, (excluding the QIB Portion) subject to limits applicable to the Bidder.
For KARBONSTEEL ENGINEERING LIMITED

Designation: Chairman & Managing Director

On behalf of the Board of Directors
Sd/-
Shrenik Kirit Shah

DIN: 02070901

Disclamer: Karbonsteel Engineering Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market
conditions and other considerations, to make an initial public offer of its Equity Shares the Red Herring Prospectus dated August 29, 2025 has been filed with
the Registrar of Companies, Mumbai, Maharashtra and thereafter with SEBI and the Stock Exchanges. The RHP shall be available on the website of the SEBI
at www.sebi.gov.in , website of BSE SME at www.bsesme.com and is available on the websites of the BRLM at www.serencapital.in. Any potential investors
should note that investment in equity shares involves a high degree of risk and for details relating to the same, please refer to the Red Herring Prospectus
including the section titled “Risk Factors” beginning on page 26 of the Red Herring Prospectus.
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PUBLIC NOTICE

Take notice that My Clients, 1)MRS.
SHAGUFTA ARIF SYED 2)MR.
SHAIKH SHARIF ABDUL MAJID
3)MRS. SHABNAM SHAIKH 4)MR.
SAIF SHARIF SHAIKH have instructed
me to invite objection in respect of FLAT
NO.204 ON THE SECOND FLOOR
OF BUILDING NO.C-50 KNOWN AS
SATYADEEP SHANTINAGAR CO-
OPERATIVE HOUSING SOCIETY
LTD. situated at BLDG.NO.C-49/50,
SECTOR-9, SHANTI NAGAR, MIRA
ROAD (EAST), THANE-401107 (here
referred to as the “said flat”), In Short.
LATE MRS. SHAMIM SHARIF
SHAIKH was originally a member of]
Satyadeep Shantinagar Co-Operative
Housing Society Ltd., Bldg.No.C-49/50,
Sector-9, Shanti Nagar, Mira Road
(East), Thane-401107, who died on 10-
08-2025 and left behind only Four Legal
Heirs including 1)MRS. SHAGUFTA
ARIF SYED (Daughter) 2)MR.
SHAIKH SHARIF ABDUL MAJID
(Husband) 3)MRS. SHABNAM
SHAIKH (Daughter) 4)MR. SAIF
SHARIF SHAIKH(Son) hence: MRS.
SHAGUFTA ARIF SYED(Daughter)
has applied for the sole membership to
the said Satyadeep Shantinagar Co-
Operative Housing Society Ltd.,
Bldg.No.C-49/50, Sector-9, Shanti
Nagar, Mira Road(East), Thane-401107
for transfer of the aforesaid flat in his
sole name and the Other Legal Heirs
including 1)MR. SHAIKH SHARIF
ABDUL MAJID(Husband) 2)MRS.
SHABNAM SHAIKH (Daughter)
3)MR. SAIF SHARIF SHAIKH(Son)
have consented for the same.

Any person or persons having any
objection for grant of membership or
having any claim, right, title or interest or
any part thereof either by way of]
inheritances, heirship or mortgage, lease,
leave and license, sale or lien, charge,
trust, easement, license, tenancy,
injunction, possession, exchange,
attachment of the Income Tax Authorities
or otherwise howsoever are requested to
make the same known in writing within 7
Days along with the supporting
documents to the undersigned at B-706,
Asmita Regency-1, Naya Nagar, Mira
Road(East), Thane-401107 within Seven
Days (7) from the date of publication
hereof, failing which all such claims and
/or objections, if any will be considered as
waived and abandoned.

ADV. RAMSHA KHATIB

Date:02-09-2025 (B.L.S L.L.B)
Place: Mira Road 9821715184
PUBLIC NOTICE

Take notice that My Clients, 1)MRS.
SHAGUFTA ARIF SYED alias
SHAGUFTA SHARIF SHAIKH 2)MR.
SHAIKH SHARIF ABDUL MAJID
3)MRS. SHABNAM SHAIKH 4)MR.
SAIF SHARIF SHAIKH have instructed
me to invite objection in respect of FLAT
NO.103 ON THE FIRST FLOOR OF
BUILDING NO.B-67 KNOWN AS
MORESHWAR SHANTINAGAR CO-
OPERATIVE HOUSING SOCIETY
LTD. situated at SECTOR-I, SHANTI
NAGAR, MIRA ROAD(EAST),
THANE-401107 (here referred to as the
“said flat”), In Short. LATE MRS.
SHAMIM SHARIF SHAIKH was
originally a joint member of Moreshwar
Shantinagar Co-Operative Housing
Society Ltd. Sector-I, Shanti Nagar, Mira
Road(East), Thane-401107, who died on
10-08-2025 and left behind only Four|
Legal Heirs including 1)MRS.
SHAGUFTA ARIF SYED alias
SHAGUFTA SHARIF SHAIKH
(Daughter) 2)MR. SHAIKH SHARIF
ABDUL MAJID (Husband) 3)MRS.
SHABNAM SHAIKH (Daughter) 4MR.
SAIF SHARIF SHAIKH(Son) hence:
MRS. SHAGUFTA ARIF SYED alias
SHAGUFTA SHARIF SHAIKH
(Daughter) has applied for the sole
membership to the said Moreshwar
Shantinagar Co-Operative Housing
Society Ltd. Sector-1, Shanti Nagar, Mira
Road(East), Thane-401107 for transfer|
of the aforesaid flat in his sole name and
the Other Legal Heirs including 1)MR.
SHAIKH SHARIF ABDUL MAJID
(Husband) 2)MRS. SHABNAM
SHAIKH(Daughter) 3)MR. SAIF
SHARIF SHAIKH(Son) have consented
for the same.

Any person or persons having any objection
for grant of membership or having any
claim, right, title or interest or any part
thereof either by way of inheritances,
heirship or mortgage, lease, leave and
license, sale or lien, charge, trust, easement,
license, tenancy, injunction, possession,
exchange, attachment of the Income Tax
Authorities or otherwise howsoever are
requested to make the same known in
writing within 7 Days along with the
supporting documents to the undersigned at
B-706, Asmita Regency-1, Naya Nagar,
Mira Road(East), Thane-401107 within
Seven Days (7) from the date of publication
hereof, failing which all such claims and /or
objections, if any will be considered as
'waived and abandoned.

ADV. RAMSHA KHATIB

Date:02-09-2025 (B.L.S L.L.B)
Place: Mira Road 9821715184
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AP okays IBM’s quantum
computing proposal
L]

Hyderabad: The Andhra
Pradesh government has
cleared IBM’s proposal to
install a quantum computer at
the Amaravati Quantum
Computing Centre. IBM has
proposed setting up a
133-qubit computer in
Amaravati over 2,000 sq ft with
advanced facilities. It has
offered 250 hours of free
computing time annually for
academic and government
institutions in the State, a
statement said. our sureau

Fairtrade’s second India
conference on Sept 9-10
|

Bengaluru: Fairtrade India and
Fairtrade Network of Asia and
Pacific Producers will organise
the Second National Fairtrade in
India Conference & Recognition
Event on September 9-10 in
Bengaluru. It is supported by the
European Union’s SWITCH-Asia
Programme and EC FFPA. It will
bring together over 150
stakeholders including farmers’
organisations, plantations and
businesses, according to a
statement. our BUrREAU

SC dismisses plea challenging
nationwide rollout of E20 fuel

GROWTH PUSH. The Centre apprised the top court that the policy served national interests

|
Aaratrika Bhaumik
New Delhi

The Supreme Court on
Monday dismissed a petition
challenging the nationwide
rollout of 20 per cent eth-
anol-blended petrol (E20),
which alleged that millions
of motorists were being
compelled to use fuel un-
suited to their vehicles
without the option of buying
ethanol-free petrol.

A Bench of Chief Justice
of India (CJI) BR Gavai and
Justice K Vinod Chandran
dismissed the petition after
the Union government de-
fended the policy as one that
bolsters the income of sugar-
cane farmers and conserves

foreign exchange.
EFFICIENCY DROP
Senior advocate Shadan

Farasat, appearing for the
petitioner, cited  NITI

Aayog’s 2021 report
Roadmap for Ethanol Blend-
ing in India 2020-25, which
acknowledged that blending
ethanol up to 20 per cent
could reduce fuel efficiency
by 6-7 per cent in four-
wheelers and 3-4 per cent in
two-wheelers.

He clarified that the peti-
tioner was not opposed to
ethanol blending per se, but
was seeking the availability
of ethanol-free petrol for
vehicles manufactured be-
fore April 2023, which are
not E20-compliant.

E20 fuel has been gradu-
ally rolled out since 2023,
alongside earlier blends such
as E5 and E10, which were
considered more compatible
with older vehicles. How-
ever, these alternatives have
now been phased out from
nearly all of the country’s
90,000 fuel stations. Only
cars and two-wheelers man-
ufactured after April 2023

are certified E20-compat-
ible. Questioning the bona
fides of the petitioner, Attor-
ney General R Venkatara-

mani, appearing for the
Union government, alleged
that he was a foreign resid-
entand a “name-lender” act-
ing at the behest of a lobby.
He contended that the
policy served national in-

The PIL said
that in the US
and the EU,
ethanol-free
petrol was still
widely available,
and pumps clearly
displayed ethanol
content for
consumers to make
an informed choice

terests by supporting farm-
ers and reducing import de-
pendence. “Will people
outside the country dictate
what kind of fuel India
should use?” he asked during
the hearing.

‘CONSUMER CHOICE’
The petition contended that
the policy violated the fun-

damental rights of vehicle
owners whose automobiles
are incompatible with E20,
as it left them with no option
to purchase ethanol-free
petrol. It further argued that
the absence of public aware-
ness and proper labelling of
fuel pumps breached the
right to informed consumer
choice under the Consumer
Protection Act, 2019.

It also claimed that ad-
visories issued by various
automobile manufacturers
highlighted that ethanol
content in petrol corrodes
engine parts, reduces fuel ef-
ficiency, and leads to prema-

ture wear and tear.
The PIL outlined how
global practices differed

sharply and said that in the
US and EU, ethanol-free pet-
rol was still widely available,
and pumps clearly displayed
ethanol content for con-
sumers to make an informed
choice.

‘Home rentmg VS buymg gap widens as EMIs soar in metros’

L]
Aishwarya Kumar
Bengaluru

For many in India’s major
metros, home ownership still
feels out of reach. Rental
hikes across cities like
Bengaluru, Delhi, Mumbai
and Hyderabad eased to 7-9
per cent in 2025, a sharp cor-
rection from the steep 15-25
per cent annual jumps
between 2021 and 2024 as
fresh housing supply caught
up with demand.

Yet, buying remains far
more expensive than renting.

AFFORDABILITY CRUNCH
Take Bengaluru’s Sarjapur
Road: A 2BHK rents for about
38,000 a month, but buying
the same unit for I1.2 crore

CREDIT DEMAND. Housing ﬁnance demand remains steady,
with loan applications in metros holding firm

on a 20-year loan pushes the
EMI close to 75,000, almost
double. This widening rent-
buy gap has become a major
hurdle for first-time buyers
and middle-income families.
Many are postponing pur-
chases, shifting to peripheral
areas, or compromising on
size and location to stay

within budget.

“Buying an affordable
home in metros feels imprac-
tical given the exorbitant
prices,” says Taher Ahmed,
who works as a consultant in
Bengaluru.

“High EMIs and an un-
stable job market make own-
ership a challenge. Unless

you go with reputed builders,
delivery delays and quality is-
sues only add to the risk.
Prices need correction or we
risk creating ghost towns like
in China,” he said.

For others, renting still
makes financial and lifestyle
sense. Saurabh Garg, Co-
founder & CBO, NoBroker,
explains, “Even with higher
rents, it offers flexibility. I
can choose where to stay
without being tied down.”

He notes that after the
steep post-Covid price surge,
where I80-90 lakh homes
jumped to 1.4 crore, buyers
are now cautious.

“People aren’t expecting
those big jumps anymore.
End-users are still in the mar-
ket, but investors have re-
duced activity.” The luxury

Tamil Nadu inks MoUs worth over 3,200 cr
with German companies during CM’s visit

Our Bureau
Chennai

Tamil Nadu Chief Minister
MK Stalin began his eight-
day Europe visit from Ger-
many with a series of talks
showcasing the State as an
investment destination and
sealing investment commit-
ments from major German
companies.

On Monday, Stalin took
part in the event to sign in-
vestment MoUs with Knorr
Bremse, Nordex Group,
ebm-papst and others for a
total investment of over
3,200 crore with potential
to create over 6,250 jobs.

In its first-ever large man-
ufacturing investment in
Tamil Nadu, the Munich-
headquartered global brak-
ing systems enterprise
Knorr-Bremse is set to invest
%2,000 crore to establish a fa-
cility for railway doors and

TN Chief Minister MK Stalin and Industries minister TRB Rajaa
with Knorr-Bremse CEO Marc Llistosella (fourth from left) and
others at the MoU signing ceremony

braking systems. The project
will create around 3,500 jobs
and is expected to boost
Tamil Nadu’s railway com-
ponents and advanced en-
gineering ecosystem.

RENEWABLE ENERGY

In areaffirmation of TN’s re-
newable energy strength,
Nordex Group, a wind tur-
bine manufacturer, will ex-

pand its existing facility in
Thiruvallur district, near
Chennai, with an investment
of 1,000 crore, creating
2,500 new jobs.

ebm-papst, a global leader
in energy-efficient electric
motors and air movement
solutions, will expand both
its global capability centre
and manufacturing base in
Tamil Nadu. With a pro-

posed investment of %201
crore over five years, the ex-
pansion will generate em-
ployment for 250 people in
HVAC, automotive and in-
dustrial applications.

Stalin also met with senior
leaders from the BMW
Group and highlighted Tamil
Nadu’s dominance in the
automotive and EV sectors
and invited the automotive
giant to further deepen its
India engagement through
Tamil Nadu. BMW is said to
have reaffirmed its commit-
ment to the State, as per offi-
cial sources.

Addressing the Tamil dia-
spora in Cologne, Germany,
on Sunday, the CM urged
them to extend any help pos-
sible for the development of
their motherland. It could be
by starting any small busi-
nesses in Tamil Nadu or by
promoting business oppor-
tunities in the State, Stalin
added.

Central Vigilance Commission ﬂags concerns over
pending departmental cases against CBI officers

Our Bureau
New Delhi

Raising serious concerns
over internal accountabil-
ity and efficiency, the
Central Vigilance Commis-
sion (CVC) has observed
that the pendency of 60 de-
partmental action cases
against CBI officers re-
flects adversely on the im-

age of the country’s
premier investigative
agency.

At the same time, the
Commission, in its Annual
Report for 2024, high-
lighted significant delays in
granting approvals to pro-
secute corrupt officials, in-
cluding those under invest-
igation by the CBI itself.

PENDING CASES

According to the CVC’s
Annual Report, a total of
60 departmental cases
were pending against of-

CcM
K

Of the pending cases, 39
involved Group ‘A’ officers and
21 were against officials from
Group ‘B’ and Group ‘C’ e

ficers of the Central Bur-
eau of Investigation as of
December 31, 2024, with
22 of these cases unre-
solved for over four years.
“Pendency of cases
against CBI officers re-
flects on the reputation
and image of the country’s
premier investigation
agency,” the report stated,
pointing to the need for

timely disciplinary action
within the organisation. Of
the total pending cases, 39
involved Group ‘A’ officers,
and 21 were against Group
‘B’ and Group ‘C’ officials.

AWAITING PROSECUTION
The report also under-
scored the problem of
delays in granting prosecu-
tion sanctions, which are
mandatory under the Pre-
vention of Corruption Act,
1988, for initiating trials
against public servants.

As of the end of 2024,
the CBI had reported 200
cases pending sanction for
prosecution, spread across
46 organisations.

These involved 534
sanction requests, as mul-
tiple accused were named
in several cases.

Notably, 106 of these
cases had been pending for
over three months, exceed-
ing the time frame pre-
scribed under the Act.

Competent authorities
are required to decide such
cases within three months,
with a possible one-month
extension in complex mat-
ters requiring consultation
with legal officers.

The CVC said it regu-
larly reminds ministries
and departments to exped-
ite decisions in such cases
to avoid unnecessary
delays in corruption trials.

The report noted that 72
references involving 171
officers were still awaiting
approval under Section
17A of the PC Act, a provi-
sion introduced in 2018
that mandates prior per-
mission from the compet-
ent authority before any
investigation can begin
against a public servant.

The Commission said it
continues to urge depart-
ments to dispose of such
requests promptly to en-
sure timely and fair invest-
igation processes.

segment tells a different
story. With  developers
adding supply, buyers have a
wider choice and are taking
more time to finalise pur-
chases. “Builders have been
focusing on completing pro-
jects, not just launching
them,” says Santhosh Kumar,
Vice-Chairman, ANAROCK
Group. “This has stabilised
rental demand in most met-
ros, though a few premium
societies continue to see
pressure.”

The slowdown in IT hiring
has also cooled demand in
Bengaluru and Hyderabad,
where rentals surged during
the pandemic return-to-of-
fice wave. But demand from
other sectors — BFSI and
GCCs — is cushioning the
impact, Kumar added.

LOAN DEMAND
Meanwhile, housing finance
demand remains steady.
Jatul Anand, Executive Dir-
ector, PNB Housing Finance,
points out that while EMIs
have risen due to property
price appreciation and the
shift towards larger homes,
loan applications in metros
are holding firm. “Our retail
loan book stood at 376,923
crore as of June 2025, with
the prime metro segment
contributing 348,478 crore.”

For now, however, the
EMI-to-rent mismatch re-
mains stark. Renting will not
be cheap, but compared to
soaring EMIs, it continues to
offer breathing space and
flexibility, keeping the dream
of home ownership just out
of reach for many.

Cloudbursts and
floods hit J&K with

growing frequency

TAKING STOCK. Union Home Minister Amit Shah with J&K LG
Manoj Sinha and Chief Minister Omar Abdullah at a meeting to
review the flood situation in Jammu and Kashmir e

—
Gulzar Bhat
Srinagar

Cloudbursts and flash floods
are increasingly striking
Jammu and Kashmir, killing
people and causing wide-
spread destruction. Experts
blame this on climate change,
the unregulated movement of
people and construction in
fragile zones.

Over the last two weeks,
more than 120 people have
been killed and dozens re-
main missing following flash
floods and landslips triggered
by incessant rain and
cloubbursts across the region.

Jammu division bore the
brunt of the devastation, with
swollen rivers and landslips
causing largescale destruc-
tion to life, property and
infrastructure.

SERIAL DISASTERS

The worst hit was Chisoti, an
outlying village in Kishtwar
district. A total of 68 people
lost their lives and 32 remain
missing. The incident oc-
curred during a pilgrimage to
the Machil Mata temple,
perched at 9,500 ft (2,896 m)
in the Himalayas. This was
followed by another incident
at Adhikari, en route to the
Vaishno Devi shrine, when a
giant rockfall killed 35 people,
most of them pilgrims.

On August 30, 11 people
were killed in two separate in-
cidents: seven, including five
children, in a landslip in
Karada village, Reasi district,
and four in a cloudburst in
Gadgram village, Rajgarh,

Ramban district, with one wo-
man still missing.

Other incidents in Kathua
and Anantnag claimed at least
nine more lives.

Valley-based environment-
alist Mutahara Deva told busi-
nessline that the frequency of
cloudbursts had increased in
the region. “Climate change is
a reality and we are facing it,”
she said.

UNEVEN RAIN

According to the India Met-
eorological ~ Department’s
data, rainfall from June 1 to
August 28 had shown a sharp
divide between the Kashmir
and Jammu divisions.

While Kashmir recorded a
seasonal average of 171.01
mm against a normal of 202.2
mm, reflecting a deficit of
nearly 15 per cent, Jammu re-
ceived an excess, with 921.18
mm against the normal
671.98 mm, a surplus of 37 per
cent.

LEADERS’ VISIT

Home Minister Shah, accom-
panied by Lt Governor Manoj
Sinha, Chief Minister Omar
Abdullah and J&K Opposition
leader Sunil Sharma visited
flood-affected areas in Jammu
on Sunday.

After a briefing by officials
at Raj Bhavan, Shah toured
Mangu Chak, one of the
worst-hit villages near Jammu
airport, interacted with resid-
ents, and assured them of
proper relief and rehabilita-
tion, officials said.

He also visited the Tawi
Bridge to assess the extent of
damage along the riverbanks.

Telangana orders CBI probe into Kaleshwaram project

|
Our Bureau
Hyderabad

After a marathon 10-hour
debate in the Assembly on
Sunday, the Telangana
government decided to or-
der a CBI probe into the al-
leged irregularities and
corruption in the design
and construction of the
Kaleshwaram Lift Irriga-
tion Project.

Concluding the discus-
sion around 1.30 am on
Monday, Chief Minister A
Revanth Reddy announced
that the case needed to be
probed by the CBI.

The Justice PC Ghose
Commission had pointed
to irregularities on several
counts, including in pro-
ject approvals, misuse of
public funds and corrup-
tion in the construction of
the Medigadda, Annaram
and Sundilla barrages.

A few pillars of the
Medigadda barrage, a cru-
cial component in the

multi-level lift irrigation
chain of reservoirs, col-
lapsed in October 2023,
just a few weeks before the
December 2024 Assembly
polls, triggering a political
rOw.

After assuming power,
the Congress government
ordered an inquiry by
Justice Ghose to look into
the allegations of irregu-

larities and
embezzlement.
The National Dam

Safety Authority (NDSA)
report stated that the
Medigadda barrage was
damaged due to deficien-
cies in planning, design
and quality control.

The NDSA had identi-
fied that the defects in the
construction stemmed
from poor quality and
maintenance.

“The NDSA and the
Commission reports have
made it clear that a deeper
and more comprehensive
investigation is required
on all these issues,” the

Small-scale detergent units in
Gujarat seek GST reduction

—
Our Bureau
Ahmedabad

Over 500 small-scale deter-
gent manufacturers in Gu-
jarat have written to the
Centre, requesting it to
lower the Goods and Services
Tax (GST) imposed on the
industry to 5 per cent from
the present 18 per cent.

“The government is cur-
rently working on rational-
ising GST and we have writ-
ten to the Centre requesting
the MSME units having a
turnover of up to ¥100 crore
to be included in the 5 per
cent slab. This will make us
competitive against multina-
tional companies and their
brands, which are fast ex-
panding into the rural mar-
kets where we operate,” said
Naresh Jain, Chairman of
Gujarat Small Scale Deter-
gent Manufacturers
Association.

High GST rates and an in-
verted duty structure are cre-

ating severe working capital
and competitiveness issues
for MSMES. Products under
HSN 3401 (soaps and organic
surface-active products) and
HSN 3402  (detergent
powders, cakes, liquids) are
currently taxed at 18 per
cent. “The largescale deter-
gent and soap manufacturers
can procure raw materials at

Chief Minister said.
Inter-State entities,
various departments and
agencies of the Central
and State governments are
involved in this project.
Since Central Public Sec-
tor Undertakings, such as
WAPCOS, and financial in-
stitutions, like Power Fin-
ance Corporation (PFC)
and REC, are involved in
the design, construction
and financing of the pro-
ject, the government had
decided to hand over this
case to the CBI, he said.
During the debate, Rev-
anth Reddy said that the

Kaleshwaram Corporation
was established for the
construction  of  the
Kaleshwaram project and
had borrowed 385,449
crores. The previous BRS-
led government had bor-
rowed 27,738 crores at
11.5 per cent interest from
the PFC.

Additionally, the project
still required 347,000 crore
for the completion of the
remaining works.

He alleged that public
money had been mis-
handled in the construc-
tion of the Kaleshwaram
project.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
ACIRA CONSULTANCY PRIVATE LIMITED

UNDER CIRP OPERATING IN BUSINESS INVESTMENT AND TRADING ACTIVITIES
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1. | Name of the corporate debtor
along with PAN & CIN/ LLP No.

Acira Consultancy Private Limited
CIN: U74120MH2010PTC208774
PAN: AAICA9489N

2. | Address of the registered office

Registered Address: 3rd Floor, Times
Square, Scindia Society, Bima Nagar,
Western Express Highway, Andheri East,
Andheri East Mumbai- 400069
Maharashtra

Business Address: 7th Floor, Times
Square, Scindia Society, Bima Nagar,
Western Express Highway, Andheri East,
Andheri East Mumbai- 400069
Maharashtra

3. | URL of website

NA

4. | Details of place where majority of
fixed assets are located

Company has no immovable assets.

5. | Installed capacity of main
products/ services

NIL

6. | Quantity and value of main
products/ services sold in last
financial year

As per the information provided by the
SBoD and Provisional Financials till
25.04.2025, it was observed that
company’s operations were closed and
no revenue in the company in last
financial year.

7. | Number of employees/ workmen

Nil (As per the information received from
Management)

8. | Further details including last
available financial statements (with
schedules) of two years, lists of
creditors are available at URL:

The same can be obtained by the
Prospective Resolution Applicants from
cirp.aciraconsultancy@gmail.com

9. | Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at URL:

The same can be obtained by the
Prospective Resolution Applicants from
cirp.aciraconsultancy@gmail.com

10. | Last date for receipt of expression
of interest

17.09.2025

cheap rates from the market. 11. | Date of issue of provisional list of | 19.09.2025
An d . in GST prospective resolution applicants
y re uction 1n rates 12. | Last date for submission of 24.09.2025
will make us competitive,” objections to provisional list
: 13. | Date of issue of final list of 26.09.2025
Jain added' prospective resolution applicants
14. | Date of issue of information 26.09.2025
memorandum, evaluation matrix
and request for resolution plans to
TO ADVERTISE prospective resolution applicants
15. | Last date for submission of 26.10.2025

PLEASE CONTACT
Mumbai  :022 - 22021099
Pune :9890069082
Ahmedabad : 9824024882

thehindubusinessline.

resolution plans

16. | Process email id to submit
Expression of Interest

cirp.aciraconsultancy@gmail.com

17. | Details of Corporate Debtor’'s
Registration Status as MSME.

NA

Date : 02/09/2025
Place: Jodhpur

SD/-
Mr Shreyansh Jain
Resolution Professional

In the case of Acira Consultancy Private Limited

IP Registration No. IBBI/IPA-001/IP-P-01683/2019-2020/12727
IP Registered Address: A-7 First Floor, Jodhpur Tower,
Dharmnarayan Ji Ka Hatta, Paota, Opposite Hotel Mapple Abhay,

Jodhpur, Rajasthan-342008

Correspondence Address: Finvin Turnaround and Restructuring Private Limited
Unit No. 605, 6th Floor, Sunteck Crest, Mukund Nagar, Andheri Kurla Road,

Andheri (E) Mumbai- 400 059
AFA Valid Upto: 30/06/2026

BM-BME




FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
ACIRA CONSULTANCY PRIVATE LIMITED UNDER CIRP
OPERATING IN BUSINESS INVESTMENT AND TRADING ACTIVITIES
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with PAN & CIN/ Acira Consultancy Private Limited
LLP No. CIN: U74120MH2010PTC208774
PAN: AAICA9489N
2. | Address of the registered office Registered Address: 3rd Floor, Times Square,
Scindia Society, Bima Nagar, Western Express
Highway, Andheri East, Andheri East Mumbai-
400069 Maharashtra
Business Address: 7th Floor, Times Square,
Scindia Society, Bima Nagar, Western Express
Highway, Andheri East, Andheri East Mumbai—
400069 Maharashtra
3. | URL of website NA
4. | Details of place where majority of fixed assets are As per information available with RP, Company
located has no immovable assets.
S. | Installed capacity of main products/ services NIL
6. | Quantity and value of main products/ services sold in As per the information provided by the SBoD and
last financial year Provisional Financials till 25.04.2025, it was
observed that company’s operations were closed
and no revenue in the company in last financial
year.
7. | Number of employees/ workmen Nil (As per the information received from
Management)
8. | Further details including last available financial | The same can be obtained by the Prospective
statements (with schedules) of two years, lists of | Resolution Applicants from
creditors are available at URL: cirp.aciraconsultancy@gmail.com
9. | Eligibility for resolution applicants under section 25(2)(h) | The same can be obtained by the Prospective
of the Code is available at URL: Resolution Applicants from
cirp.aciraconsultancvi@gmail.com
10. | Last date for receipt of expression of interest 17.09.2025
11. | Date of issue of provisional list of prospective resolution | 19.09.2025
applicants
12. | Last date for submission of objections to provisional list | 24.09.2025
13. | Date of issue of final list of prospective resolution 26.09.2025
applicants
14. | Date of issue of information memorandum, evaluation 26.09.2025
matrix and request for resolution plans to prospective
resolution applicants
15. | Last date for submission of resolution plans 26.10.2025
16. | Process email id to submit Expression of Interest cirp.aciraconsultancy@gmail.com
17. | Details of Corporate Debtor’s Registration Status as NA

MSME.

Date: 02/09/2025
Place: Jodhpur

Resolution Professional
In the case of Acira Consultancy Private Limited

IP Registration No. IBBI/IPA-001/IP-P-01683/2019-2020/12727
IP Registered Address: A-7 First Floor, Jodhpur Tower,
Dharmnarayan Ji Ka Hatta, Paota, Opposite Hotel Mapple Abhay,

Jodhpur, Rajasthan-342008

Correspondence Address: Finvin Turnaround and Restructuring Private Limited

At Unit No. 605, 6th Floor, Sunteck Crest,

Mukund Nagar, Andheri Kurla Road, Andheri (E) Mumbai- 400 059

AFA Valid Upto: 30/06/2026




